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THE HIMACHAL PRADESH COURT FEES ACT, 1968 
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CHAPTER Vl l  

MISCELLANEOUS 

" 
40. Admission in crimirlal cases of documents for which proper fee has 

not beg9 paid. 
41. Sale of stamps. 
42.  owe; to reduce or remit fees, 
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THE FIRST SCHEDULE. 

THE SECOND SCHEDULE. 

, (Received the assent of the President of lndia on the'30th April, 1968, 
and was published in  R.H.P. Extra., dated the 29th October, 1968 at 
p. 1099-1 130.) - 

Amended, repealed orbttherwise afected by,- 

(i) A.O. 1973, published in RJ3.P. Extra., dated the 20th January, ' 
1970 at p. 91-112. 

- (ii) I.I.P. Act NO. 8 of 1974. 

An Act to levy Court Fees, in the ySl&e] of Himachal Pradesh. 

B; it enacted by tho Legislative As~embly of Himachal Pradesb in the 
Ninteenth Year of the Republic of India as follows :- 

CHAPTER I 

PRELIMINARY 

I, Short title, extent and commencement.--(1) This Act may be called 
tb Himachal Pradesh Court Fees Act, 1968. 

(2) It extends to the whole of the 2jState] of Himachal Pradesh. 

(3) It shall come into force at once. 

-- 
1. Subs, for '*Union territory" by A. 0,1973. 

- ,, 
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2. Definitions.--In this Act, unless the context otherwise requires,-- 
(a) "High Court" means the High Court of l[Himachal Pradesh] ; 
( d )  "Offic,al Gazette" means the Rajpatra, Himachal Pradesh; 
(c) ('State Government" means airhe Government of Himachal 

Pradesh]. 
CHAPTER I1 

FEES IN THE HIGH COURT 

3. Levy of fees in the High Court.--The fees psjabie for the time being 
to the clerks and officers of the High Court or chargeable in that court under 
No. 9 of the First , and Nos. 7, 10, 11, 16 and 17 of the St:cond Schedule to 
this Act annexed shall be collected in th"e manner haeinafror- appearing. 

4. Fees on documents filed, etc., in the High Court En its ordinary and 
extra-ordinary jurisdiction.-No documznt of any of tlte kinds specified 
in the First or Second Schedule to this Act annexed, as crnargzable with fees, 
shaii be filed, exhibited or recordzd in, or shall be received or furnished by. 
the High Court in any case coming before such court.-- 

(u) in tho exercise of its ordinary or extm-ordinary oiiginal civil juris- 
diction ; or 

(6) in the exercise of its juriediction as regards appeal from the 
courts subject to its superintendence : or 

(c) in t he exercise of its jurisdiction as a court of reference or revision ; 
or 

(d) In thc exercise of its jurisdiction to issue directions, orders or writs 
under the Constitution of India ; or 

(e) in tlie exercise of its jurisdiction in any other manner 
u  less in raspect of such docdment there be paid a fee of an amount not less 
than that indicated by either d the said Schedules as the proper fee for such 
document. 

5. Procedure in case of difference as to necessity or amount of fee.-- 
(1) When any diflerz~lce arises between the officer whose duty it is to see that 
any fee is paid undzr this chapter and any suitor or attorney, as to the neces- 
sity of paying a fee or the amount thereof, the question shall when the 
difference a~ises in the Higb Court be referred to the Taxing Officer, whose 
decision thereon shall be final, except when the question is, in his opinion, 
one of general importance, m which case he shall refer it to the final decision 
of the Chief Justice of the High Court or of such Judge of the High Court 
as the Cnief Justice shall appoint either generally or specially in this behalf. 

(2) The Chief Justice of the High Court shall declare who shall be the 
Taxing Officer for the purposes of sub-section (1). 

FEES IN OTHER COURTS AND IN PUBLIC OFFICES 

6. Fees on documents filed, etc., in mofussil courts or in public offices.- 
Except in the High Court, no document of any of the kinds specified as -- 

1. Subs, for the word8 "Delhi," ibid. 
2 .  Subs. for the w ~ r l s  ̂'t;lz Lieutana~t Goverrror of thd Unim Territory of 

Himachal Pradesh", ibid. 



chargeable in tile First or Second Schedule to tGs Act annexed shall be 
filed, exhibited in ally court of Justice, or shall be received or furnished 
by any public oficer, unless in respect of such document there be paid a 
foe of an amount no less than that indicated by erther of the Schedules as 
the proper fee for such document. 

7. Computation of fees payable in certain suits.-The amount of fee 
payable under th;s Act in the suits next hereinafter mentioned shall be compu- 
ted as follows:- 

(i) for money.-In suits for money (including suits for damages or 
compensation, or arrcars of maintenance, annuities, or of other 
sums payable periodically)-according to the amount claimed ; 

(ii) for maintenance and annuities.-(a) In suits for maintenance and 
annuities or other sums payable periodically-according to the 
value of the subject matter of the suit, and such value shall be 
deemed to be ten times C!ic amount claimed to be payable for 
one year ; 

(d) In suits for reduction or enhancement of maintenance and annuities 
or other sums payable, pericdically-according to the value of the 
subject matter of the suit and such vzlrre shall bc deemed to be ten 
tinies the amount sought to be reduced or enhanced for one year j 

(iij) for other movable property having a market value.-In suits for 
movable property other than money, where the subject matter has 
a market value-according lo such value at the date of presenting 
the plaint ; 

(a) for movable property of no market value.-form raovable property 
where the subject-matter has no markct-value, as, for instance, 
in the case of documents relating to title; 

(b )  to enforce a right to share in joint family property,-to enforce 
the right to share in any property on the ground that it is joint 
family property; 

(c) for a declaratory decree and consequential re1eif.-to obtain a 
declaratory decree or order, where consequential relief is 
prayed ; 

(d) for an injunction.-to obtain ail injunction ; 
(e) for easements,-for a right to some benefit (not herein otherwise 

provided for) to arise out of land ; and 
(f) for accounts.-for accounts ; 

according to the amount at which the relief sought is valued in the plaint or 
memorandum of appeal ; 

In all such suits the plaintiffshall state the amount at which values 
the relief sougbt : 

Provided that the minimum court-fee in each case shall be thirteen rupees: 

Provided hrther that in suit coming under sub-clause (c), in cases 
here the relief sought is with reference to any property, such valuation shall 
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not be less than the valtre of   he property calculated in the manner piovided 
for by paragraph (v, of :!lis section . 

(v )  far possession of lands, houses and gardea3,-In suits for the posses - 
sion of lands, housss and gardzns-according to the value of the 
subjact-matter and su=h value sbsll be d:emed to be- 

where the subjzct-matter is land, and- 

(a) where the land f?sr:ns an c k r e  ebtctte, or a dektite share of an 
estate, paying annual revenue to G~vesnment ; 
or forms part of such a? estate and is recorded in the Collector's 
register as separately assessed with suclz revenue, 
and such revenue is pe~manently settled-ten times the rcvenue 
so payable ; 

(b) where the land forms an entire estate, or a definite share of an estate, 
paying annual revenue to G~avernm?nt or forms part of such 
es;ate and is recorded as aforesaid ; 
and such revenue is settled, but not permanently-ten times the 
revenue so payable ; 

(c) where the land pays no such revenue, or has been partially exempted 
from such payment, 
or is charged w;ih any fixed payment in lieu of such revenue ; 
atzd net profits have arisen from the land during the year next be- 
f ~ r e  t l ~ e  date of pr:;:n:ing the pla'nt-fifteen t i ~ e s  such net profits, 
but where no such net profits have arisen therefrom-the amount 
at  which the court shall estimate the land with reference to the 
value of similar land in the reighourhood; 

(d) where the land forms part of an estate paying revenue to 
Government, but is not a definite share of such estate and is 
not separately assessed as above mentioned-tile market-value 
of the land ; 

E~plan~~tion.--The word <:estateu, as used, in this paragraph means ally 
land subject to the payment of revenue, for whic5 the pioprietor or  a farmer 
or'ryot sliall have executed as separate engagement to Government, or which, 
ia the a b s e n ~  of such engagement, shzll have been separately assessed 
with revenue 

(e) Ior ho~lges an4 gardens,--Whzre the subject-matter is house oi 
garden-according to the market-value of the house or garden ; 

(v) to enforce a right sf pre-smption.--In suits to enf~rce a right of 
pre-emption-according to the value [computed in accordance with 
paragraph (v) of this section] of the land, house or garden in respect 
of which the ~ igh t  is claii?,ed ; 

(vi) for interest of assignee of land revenue.--In suits for the interest 
of an assignee of land revenue-fifteen times his net profit as  
such for the year next be f~ re  the date of presenting the plaint; 

(vii) to set aside an attachment.--In suits to set aside an attacninent 
of land or of an interest in land or revenue-according to the 
amount for which the land or interest was attached: 

Piovidecl that, \vl~asz such amount exceeds the value of the land or 
interest, tlze amouat of R:c -,'?all b: csn?-cited a; if l'm suit were 
for tile po,seas;on of sush land or interest; 
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(ix) to redeem,--In suits against a mortgagee for the recovery of 
the property mortgagzd-according to half the piincipal money 
expressed to be secured by the instrument of mortgage; 
to foreclose.-and in suits by mortgagee to foreclose the mortgage, 
or, where th.: mortgage is made by conditional sale, to have the 
sale declared absolute-according to the p~incipal money exp- 
ressed to be secured by the instrument of mortgage; 

(x) for specific performance.-In suits for specific performance,- 

(a) of a contract of sale-according to the a~nount of the conside- 
ration; 

(b) of a contract of mortgage-according to the amount agreed to 
be secured ; 

(c) of a contract of lease-according to the aggregate amount of 
the fine or premium (if any) and of tlie rent agreed to be paid 
during the first year of the term; 

(d) of an award-according to the amount or value of the property 
in dispute; 

(x i )  between landlord and tenant.-In the following suits between land- 
lord and tenant- 

(a) for the delivery by tenant of the counterpart of lease; 
b to enhance the rent of a tenant having a right of occupancy ; 
c 1 for the ddivery by a landlord of a lease; 

[d)  for the recovery of immovable property froln a tanent, including 
a tenant holding over after the determination of a tenancy; 

[e )  to contest a notice of ejectment ; 
(f) to recover the occupancy of immovable property from which a 

tenant has been illegally ejected by the landlord; and 
(g) for abatement of rent- 

according to the amount of the rcnt of the immovable property to which tl?c 
suit refers, payable for the year next before the date of presenting the plaint. 

8. Fee an memorandum of appeal against order relating to coanpensa- 
tian.-The amount of fee payab!e under this Act on a memorandum of 
appeal against an order relating to compensation under any Act for the 
time being in force for the acquisition of land for public purposes, shall be 
c~mputed according to the differencce between the amount awarded and 
the amoaant claimed by tile appellant. 

9. Power to ascertain net profits of mlarkct-value,-If tke court secs 
reason to think thst the annual net profits or the market-value s f  any such 
jalad, house or garden as is mentioned in section 7 paragaphs (v) and ( v i )  
have or has been wrongly estimated, tlie court may, for .the purpose of 
computing the fee payable in any suit there in mentioned, issue a cqrnml- 
ssion to any proper person directing him to make such local or other :rives- 
tigaticn as may be necessary, and to report thereon to the court. 

10. Procedure where net profits or market-value wrongly estimated,-(1) 
If in the result of any such investigation the court finds that the net profits 
or market-value have or has been wrongly estimated, the court, if the es- 
timation has been excessive, may in its discretion refund the excess paid 
as such fee; but, if the estimatica has been insuficient, thc court shall 
require the plaintiff to pay so much additional fee as would have been pay 
able had tlze said market-valuc or net profits been rightly estimated. 



(2) In such case the suit shall be stayzd until the additional feeis paid 
and if the additionai fee is not p - ~ ~ d  \i~~tilin such limz as the court sllall fix, 
the suit shall be dismissed. 

11. Procedure in suits for mesne proEts or accoulzt when amount decreed 
exceeds amount claimed. --(I) In )sits f'or rn~..ne p~qfits or for immovable 
property and mesne profits, oa for ail acdount, ?f the profits or emount 
decreed are is in exce.ss of the ~rofits cI?imed 01 the an19uat at which ths plain- 
tiff values the rellef sougl~t, the decree shall not bc drawn up anti1 the 
difference between the fee actuaily paid and t h e  fce wi?ich would have 
been payable had the suit corn~rised the whole of the proEts or amount 
so decreed shall have been paid to the proper officer. 

(2) Where tile amount of mesne profits is left to be asecrtained in the 
course of the execidtion of the decree, if the profits so uccerrained exwed the 
profits claimed, the furtlier execution of thi: decrre sllall be stayed until the 
dlfferense between the fee actually paid and the fee which would have been 
pay~blr, had thc suit canlprlsed the whole of t'le profits so ascertained is 
paid if the additional fee is not paid within such tin? a ?  the court shall fix, 
the suit shall be d~smissed. 

12. Decision sf question3 as to valuation.-(1) EvcrqP question relating 
to valuation for the purpose of determining the zrnouilt of any fee charge- 
able under this Chapter on a plaint or mernorandurn of appcal shell bc 
decided by the court rn which suc:~ p!~int or memorandum, as. the cass 
may be, is filed, and sus:~ d:cis:on sllall be finai as botween the parties to the 
suit. 

(2) ,But whenever any such s u : ~  comes bzfo- A a court of appeal, refe~eilce 
or revls~on, if such ourt cons~ders thet the :I ~~le;:;on has been wrongly 
decided to the detriment of the revenuc, it shdl" rqIi7re the p;?rty by whom 
such fee has been paid to pay so much ~dditioridl !re as would have been 
payable had the question been rightly dec-ded, a r d  ti!? provisions of sub- 
section (2) of section 10 s:ial! npply. 

13. Refuad of fce paid on nnernorsndaaq~ or a;aydl.- If ,in appeal or plaint, 
M ~ I I I C ~  has h e n  rejected by the lower. court oi: xi; of t i e  grounds mentioned 
in the Code of C ~ v ~ l  Prrcedure 1908 (5 of 1906) i i  ordidred to be rcceivzd, c r  
if a s u ~ t  is ~cm~r i t l~ -d  in appeal under Order XEI, Rule 23, of the First 
Schelule to that Codc f ~ r  a second decision by the lo\v,ier court, !:;e hppel- 
late court shall giant to the appellant a cenificalc, al~thoiiaing :lim to recelve 
back fiollz the Collector tne full amount of fee paid on the memorandum 
of appeal : 

Pro~;dcd that if, i r l  ths cgse of a rzrnL~rid I n  anpeal, t'le order of dcmand 
shdll not cover the wh3le of tha suhj?j~"lt-~llatkzr of the smt, the certificate so 
granted shall. not autiiorise the appellant to scce:ve back more than so much 
fees as would 3zvc becn origil~ally payable on the part or parts of such subjjcct- 
matter in rc ,gzct wixore~f the ju t h %s b:en I einandeted. 

14. itchn$ of fee oil applicatio~ for ra~ievv of j%dg;nesat,--"Niles.: an ap- 
p!:oat.ion for 21. 7jij:::yy of j:rldg;n":lL 1s ? r ~ r e i l i ~ j  oil ?!. eft.:; ;2: ziilr:ti.:ti: d.ry 
from ti12 :l.xr.: df the d,:cree, 'ii'le c2 r r ; ,  u:li;ss tile ?.:lay W ~ S  C.IUSO~ by the 
:ipylicn~.t9s jsciles, :.n?y, in 11; ,iir::;:t;o:~, ,sT;;nx 1i.zz 2, cjltirlcate :;lltllorking 
h i ~ n  e:, 13i':ive jn,slr Tr:,:n t ; ~ ;  Coli~ctor -,J muc'i of t'le fee p.i;d on the 
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application as exceeds tile f i : ~  ~ V I I C ~  woilld have b:en plyable had it been 
presented before such day. 

15. Refund where court reverses or modifies its former decision on ground 
of mistake.-Whw an application for review of judgment is adaitted, 
and where, on the reharing the court reverses or modifies its former 
decision on the ground of mistake in law or fact, the s,ppiicant shall be 
entitled to a ccrllficate from t l~e  court authorising him to receive back from 
the Collector :o much of the fse paid on the application aa exceeds the fee 
payable on any other application to such court under No. 1, clausc (b) or 
clau~~e (d) of :he Second Schedule to this Act, but nothing in the former 
part of thi, section shzll entitle the applicant to such ce~tificate where the 
reversal or inodification is due, wtlolly or in part, to fresh evidence which 
might h a v ~  b:en produced at the original hearing. 

16. Mdtifarious suits. --Where a suit embraces two or more distinct 
subjects, the plaint or m:morandum of appeal shall be chargeable with tile 
aggregate z,rnolilt of the f;zs to W , I I C ~ ~  thc plaints or m:rn~randa s f  appeal 
in suits embfasing separately each of such subjects wodd be liable under 
this Act. 

Nothing i i l  the former pzrt of this section &all bs deemed to aifect the 
power conCcmc8d by Ofder 11-, Rxle 6, of the 3.rst 8c:led~le to the Code of 
Civil Procedure, 1908 ( 5  of 1908). 

17. Written examinations of compjainaq&s, -When ths first or only exa- 
mination of p2ison who complains of the offence of wro~lgful confinement, 
or of wrongru; i~straint, or of any offence othe~ than an offdnce for which 
pollce offc4r; may arrest without a warrant and who has ,lot already presen- 
ted a pectfon on whish a fee has been Icvled under this Act, is reduced to 
writing under the provis*ons of tile Code of Crimin-1 Procedure, 1898 
[ 5  of 189811, the conlpidindnt sliall pay a fci: of one ruljee and twenty-five 
paise, unless the court t'links fit to remit such payament. 

18. 3xemptisn sf ccrtai I rl3c3ments.-'Notliing conta'aed in this Act 
shall re11d.x thc  following d~suments chargeable wit3 any fee:- 

( i )  P3wer-of-attorney to institute or defend a suit when executed by a 
member of any of the Armed Forces of the Union not in Civil 
(:mployment. 

(ii) Wrilten statemellts called for by the court aftei the first hearing of 
a suit. 

(iii)  hcbate  of a will and letters of administration, uherc: the amount 
or value of the property in respect of which the probate or letters 
shall be granted does not exceed one thousand rupees. 

( iv)  Application or pztition to a Collector or 0 t h  officer making a set- 
tlement of land-rcvznue, or to a Board of Revelme, or a Commis- 
aiocer of Revenue, relating to matters connected with the assess- 
ment of land, or i IC ascz~-tainernent of rights illereto or interests 

---- - 
1. NOW the Code of Criminal Proceduie, 1973. 



therein, if presented previous to the final confirmation of such 
settlement. 

jv) Application relating toqa supply for irrigation of water belonging 
to Government. 

( v i )  Application for 1 ave to extend cultivation, or to relinquish land, 
when presented to an officer of land rwenue by a person holding, 
under direct engagement with Government, land of which ihe 
revenue is settled, but not permanently. 

(vii) Application for service of notice of relinquishment of land or of 
enhancement of rent. 

(viii) Written authority to an agent to distrain. 

( i x )  First ap2ilcation (other than a petition containing a criminal 
charge or information) for the summons of a witness or other person 
to attend either to give evidence or to produce a document, or in 
respect ofthe production or filing of an exhibit not betng an affi- 
davit made for the immediate purpose of being produced in court. 

(x )  Bail-bounds in criminal cases, recognizances to prosecute or give 
evidence, and recognizances for personal appearance or otherwise. 

(xi) Pctition , application, charge o#informstion respecting any offcnce, 
when presented, made or laid to or bef~re  a police ofiicer. 

l' . 
+ .  

( x i i )  Petition by a prisoner, or other person in duress or nnder restraint - 
of any court or its officers. 

( ~ i i i )  Complaint of a puolic se~vant as defined in the Indjan Penal 
Code, 1860 (45 of 1860), a municipal officer, or an officer or servant 
of Railwr; y Conpany. 

jxiv) Application for permission LO cut timber in Government forests, 
or otherwisn relating to such forc.sts. 

(xv) Appljcation for the payment of money due by Government to the 
appl.ican~. 

(xvi) Petition of appeal against any municipal tax.. 

(xvii) Applications for compensation under any law for the time being 
in force relating to the acquisition of property for public purposes. 

((xviii) Pe~itions under  he Indian Chrisitian Marriage Act, 1872 (15 of 
18 72), sections 45 and 48. 

CHAPTER-IV 

PROBATES, LETTERS OF ADMINSTRATION AND CERTIFI- 
CATES OF ADMINSTRATION 

19. Relief where too high a court fee has been paid.--Wnere any 
person on applying for probate of a will or letters of administradon has 
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estimated the property of the deceased to be of greater valiae than the same bas 
afterwards proved to be, and has consequently paid too high a courtfee 
thereon, if within six months after the trde value of the property has been 
ascertained, such person,-- 

(a) produces the proba~e or letters to ihe Cnief Co~ltrolling Revenue 
Authority for the local area in which the probate or letters 
has or have been granted ; 

(6)  delivers to such ruthority a particular inveiltory and valuation of 
the property of the decezsed, verified by affidavit or affirmation; 
and 

(c) ifsuchauthorityis satisfied that a greater fee was paid on the probate 
or letters than the law required, 

the said amhority may- 

(a) cancel the stamp on the proba~e or letters, rf such stamp has not 
been already cancelled ; 

(b) substitute another stamp for denoting the court-fee which should 
have been paid thereon ; and 

(c) make an allowai~ce for the difference bztween thela as in the 
case of spoiled stamps, ot repay the same inmoney, at his 
discretion. 

20. Relief where debts due from a deceased person have been paid out 
of his estate.-IVhenevm it i ;  proved to the satisfaction of the au~hority 
referred to in section 19 that an executor or administrator has paid debts due 
from the dt:czased 10 ~ a c h  aa afi~ount as, bang, deducted out of theamount 
value of th3 estats, reduces tile same to a sum which, if it had been the whole 
gross arnoullt or value of the .'slate, L V O U ~ ~  nave occas~oned a less court-fec 
to be paid on t4s probaze oi letters of adminiseralion granted in respect of 
such estate than has bean aztbiaily plld til+:reoa xnder this Act, bucn authority 
rnay return the Jifferencz, pravided the samc be claim.;d within three years 
after the date of ,uch 3rob1tc 31. lettc"'.:. 

But wRen, by reasoq of any legal proceeding , the debts due from the 
deceased have not been ajcrrtalned and paid, or his effects have not been 
recovered and make available, and In consequence thereof the executor or 
administrator is p reve~~ed  from clairning the return of such d~fference within 
.the said term of three yews , r:le said aili.ilor;ty may allow such further lime 
for making the claim as rnay appear to be reasonable under the circumstances. 

21. Relief in ease oe several grants.-(1) Wilenever a grant of probate 
or letters of adm~nistrat i~n has been oi. is mado in respect of the whole of the 
property belonging to an estate, and the full fee chargeable under this Act has 
been or is paid thereon, no fee shall be chargeable under the same Act when a 
like grant 1s made in respect of the whole or any part of the same property 
belonging to the same estate, 

(2) Whenever such a grant has bee3 or is inade , respect of any property 
forming part of an estate, the anzount of fces iizzil ac.cdally paid under this Act 



shall be deducted whea sr. like grant is made in respect of plogatty belongi~g 
to the same estate, identical with or 1nc1,vding the property to which the 
former grant relates. 

22. Probates declared valid as to trust property though not covered by 
court-fees.-Th: pr~bate  of the will, Qr tha lettels of adrninis~~ation of the 
effeots of any .person deceased heretofore or hereafter gcanted, shall be deem&. 
valid and available by his executors or administators for recovering; tra~s&rriW 
or assigning any movable or immovable property whereag or. whereto tha  

' deceased was possessed or entitled, either wholly or partially*asa.twstaepot- 
withstanding the amount or value of such property is not included in the 
amount or value of the estate.in respect of which a court-fee wm pad  bn 
such probate or ,letters of adminjstration. 

23. Provision for case where too low a courtLfee has been paid on probates 
etc.-Where person on applying for probate or letters of administra- 

tion has estimated the estate of the deceased to be of less value than the same. 
has afterward proved to be, and has in consewace paid too l ~ w .  a, court~fee 
thereon, the Chief Controlling Revenue Au$hority for the local are8 In which 
the probate,or letter6 has or have been ga@,ed miiy, on the valueaf the.estata 
of th'e deceased being ve$fied by affidavit or affirmation, cause the,prgbate os i 

letters of administration to be duly stamped on payment of the,fliXl cow$-fee 
'which ought to have been originally paid thereop in respect of such value a ~ d  . 
the further penalty, if the probate or letters is or are pro,duced,witfin onleyeat: 
from thjedata of tke graat, of five times, or if it or they is or axe,pzoduced,aftert~ 
one year from such date, of twenty times, such proper court-fee, witbgyf any 
deduction of the court-fee originally paid on such probate or letters: 

Provided that, if the application be made within, six-monthp after 
ascertaingent of the true value of the estate-and the discovery that too low a 
court-fee was at first paid onthe probate or letters, and if the said ,authoriOy is- 
satisfied that such fee was paid in consequence of a mistake or of;its n& 
being known at time that some particular part of the estate belonged to the 
deceased, and without any intention of fraud or to delay the p ~ y ~ ~ e n t - o f  thz 
prope~ court-fie, the said authority may remit the. said penalty, and ,causa , 
the probate or letters to be duly stamped on payment ody of the 6um~waptmg, 
to make up the fee which should have been at first paid thereon. 

24, Administrator to give proper security More letters stampsd. under 
Section, 23,-In case of letters of adminisQation on which too law .a coprt- 
fee has bees paid at first, thei,said, a;uth~rity shall naf ca(use,the same to be, 
duly stamped in the manner referred to in 5.23 until the Administrator has 
given such security to the court by whicb the letters of administration have 
been granted as ought by law to have been given pn the granting-thereof in 
case the full value of the estate of the deceased had been then ascataned. 

25. Execqtjons, etc., not paying full court-fee on probates eta, within 
six months after discovery of under-payment.-Where too low a- courtafea 
has been paid on any probate or letters of administration in consequence of 
any mistake, or of its not being known at the time that some particular part 
of the estate belonged to the deceased, if any executor or adminis~ator actlng- 
under such probate or letters does not, within six months after the discovery 
of the mistake or of any effects not known at the time to have belonged$o the 
deoeased, apply to the said authority and pay what is wanting to, make up the 
court-fee which ought to have been paid at first on such probate or letters, he. 
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shall forfeit the sum of one thousand rupees and also a further sum at the 
rate of ten rupces per Ccnt, on thc amount of the sum wanting to make up the 
proper court-fee . 

26. Notice of applications for probate or letters 6f administration' to be 
given to Revenue Authorities and procedure therean.-(1) Wl~ere an applica- 
tion for probate or letters of 'administration is made to any ' court 
other than the High Court, the court shal: cause notice of the application to be 
given to the Collector. 

' (2) Where such an application as aforesaid is made t o a t  High Court, 
that court saali cause notice of the application to be given to the Chief 
Controlling Revenue Authority. 

/ 
" (3) 'The Collector within the l ~ c a l  limits of whose revenue jurisdiction 

the property of the deceased or any p a ~ t  thereof, is, may at any time inspect or ' 

cause to be inspected, and take or cause to be taken copies of, the ieco~d of 
any case in which application for p~obate or lette~s of administration has been 
made ; and if, on sucn inspection or othirwise, he is of opinion that the 
peritioner has under-estimated the value of the property of the deceased, the 
Collector may, if he thinks fit, require the attendance of the petitioner (either 
in person or by agent) and take evidence and inquire into the matter in such 
ganaer as he may think fit, and, if he is still of opinion that the value of the 
property has been under-estimated, may require the petitioner to amend the 
valuation. 

. (4) If the peritioner does not amend the valuation to the satisfaction of 
the ColSector, the Collector may movs the court before which the application 
for probate or letters of administration was made, to llold an inquiry into the 
true value of the property : 

Provided that no such motion shall be made after the expiration of six 
months from the date of the exhibition of the inventory required by section 
317 of the Indian Succession Act, 1925 (39 of 1925). 

(5) The court, when so moved as aforesaid, shall hold, or cause to be 
held, an, inquiry accordingly and shall record a finding as to the true value, as 
near as may be, at which the property of the deceased should have been esti5 
mated and the Collector shall be deemed to be a party to the inquiry. 

(6) For the purposes of any inquiry under sub-section (5),  the court OF 
any person authorised bythe court to hold the inquiry may examine the 
petitioner for probate or letters of administration on oath (whether in person 
or by commission), and may take such further ev~dence as may be produced 
to prove the true value of the property and such person shall return to the 
court the evidence taken by birn and report the result of the inquiry and 
such report and the evidence so taken shall be evidence In the proceeding, 
and the court may record a finding in accordance with the report, unless it 
is satisfied that it is erroneous. 

, (7) The finding of the court recorded under sub-section (5) shall be 
k a l ,  but shall not bar the entertainment and disposal by the Chief Concroll- 
ling Revenue Authority df any application under section 23. 
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(8) The State Government may make rules for the g ~ d a n c e  of 
.Collectors in the exercise of the powers conferred by sub-s~rion (3). 

27. 'Payment of court-fee in respect of probates and letters of Adminis- 
tration.-(1) No order entitling the petitioner to the grant of probate or 
letters of administrat;on shall be made upon an application for such glant 
until tile petitioner has filed in the cowt s valuation of the property in the 
f o ~ m  set forth in the Third Schedule, and the court is satisfied that the fee 
mentioned In No. 9 of the F rst Schedule has been paid on such valuation. 

(2) The grant of probate or letters of administration shall not .be delayed 
by reason of any mot ion made by the Collector under sub-sectlon (4) of 
section 26. 

28. Recovery of penalties etc.--(1) Any excess fee found to be payable 
on an inquiry held under sub-section (6) of section 26 and any penalty or 
forfeiture under sec~ioh 25 may; on the certificate of the Chief Controlling 
Revenue, be recovered from the executor or administrator as if it were an 
anear of land revenue by any Collector. 

i ir 

(2) The Chief Controlling Revenue Authority may remit the whole or 
dny part of any such penalty or forfeiture as afo~esaid, or any part of any 
penalty un?er section 23 or of ally court-fee under section 23 in excess of the 
full court-fee which ought to have been paid. 

29. $ectio& 6 and 337 not to apply to probates or letters of adminis- 
tration.-Nothing in section 5 or section 37 shall apply to probates or letters of 
administration. 

CHAPTER-V 

PROCESS FEES 

30. Rules as to costs of processes.-(1) The High Court shall, as soon 
as may be, make rules as to the following matters, namely :- 

(a) the fees chargeable for serving and executing processes i~sued by such 
court in its appellate jurisdiction, and by the other civil courts 
established within the loca,: limits of such jurisdictron; 

(b) the fees c!larg~able for serving and executing processes issued 9 
the criminal courts established within such limits in the case of 
ofFences other than offences for which police officers may arrest 
without a warrart ; and 

(c) the iemune~ation of the peons and all other persons employed 
leave of a court in the service or execution of processes. 

(2) Tile High Court may fromqtjme to time alter or add to the rules 
made under sub-section (1). 

(3) All rules made under sub-section (1) and all alterations and additions 
made under sub-sac~ian (2) shall, after being confi~med by the State Govern- 
ment, bo publislled In t3e OXcial Gazi:tte, and shall thereupon have tile forqe 
of law. 
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(4) Uatil any rules are made and published under this section, the fees 
leviable immediately before the commencement of this Act for serving and 
executing procwses shall continue to be levied, and shall be deemed to be 
fees levia-ble under- this Act. 

, 31..$xemption for certain processes.-(1) Notwithstanding anything 
contained in section 30 or in the rules made thereunder, no fees shall be 
charged for serving and executing processes on behalf of- 

(a) the prosecution in any criminal proceedings taken on illformation 
presented or complaint made by a public officer acting in his 
official capacity ; and 

(b) a liquidator or an arbitrator appointed under the provisions of l[the 
Hfraachal Pradesh Coloperative Societies Act, 1956 (13 of 1956)l. 

(2) . Tile Sate Government may by notification in the Official Gazette 
detemmne @hat persons shall be deemed to be public officers for the purpose 
of sub-section (1). 

.32. Tablbs of process fees.-A table in the English and vernacular lan- 
'guages, showing the fees chargeable for sewing and executing processes shall 
be errposed to  view In a conspicuous part of each Court. 

33. Number of peons in District and Subordinate Courts.-(I) Subject 
fa silc&dbs as  May be made by the High Court and approved by the State 
Qovement  e e r y  District Judge and every Magistrate of a District shall 
fix, and may, from time to time, alter the number of peons necessary to be 
employed for the service and execution of processes issued out of his Court 
and each of the courts subordinate thereto. 

(2) For the purposes of this section, every court of Small Causes esta- 
blished under section 5 of the Provincial Small Cause Courts Act, 1887, 
49 of 1887) sball be deemed to be subordinate to the Court of the District 
Jndg e. 

CHAPTER-VI 

OF THE MODE OF LEVYING. FEES 

34. Collection of fees by stamps.-All fees referred to in section 3 or 
aharharge&le under this-Act shallbbe collected by stamps : 

Provided that if the presiding Judge or the Head of the Office as the case 
may be or in'the case of the High Court, any Judge of such court, may if he 
is satisfied that court-fees stamps are not available with the Stamp Vendor on 
thsdats of filing of the documeht to be stamped, order that the court-fees be 
collected in cash in any Government treasury and the receipt or challan the~e- 
for shall be duly given by the officer-in-charg~ thereof; and ally such receipt 
or,chaIlan-may be used for the purposes of this Act and tlze rules thereunder, 
as if the receipt or challan were a stamp duly issued under this Act by tho State 
Government for the amount paid. 

- 35.-"Sta~$ps to be impressed or adhesive.-The stamps used to denote 
& n y f @ ~ . ~ h ~ g e a b l e  under this Act shall ba impressed, or adhesive, or  partly 

--- ------ 
1. The Himachal Pradesh Co-operativesocieties Act, 1968 (3 of 1969). 
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impressed and partly adhesive, as the State Government may,. by nqtification 
in the Ofticia1 Gazette, from time to time, direct. 

36. Rules for supply, number, renewal and keeping accounts oflstamPs.- 
(1) The State Government may, from time to time, make rules for regula- 
ting- 

(a) the supply of stamps to be used under this Act ; 
(b) the number of stamps to be used for denoting any fee chargeable 

under this Act ; 
(c) the renewal of damaged or spoiled stamps ; and 
(d) the keeping accounts of all stamp used under this Act ' 

Provided that, in the case of stamps used under section 34x1 the High Court, 
such rules shall be made with the concurrence of the Chief Justice of such 
Court. 

(2) All rules made under sub-section (1) shall be published in the 
Official Gazette, and shall thereupon have the force of law. 

37. Stamping documents ia~advertently received.-No document which 
ought to bear a stamp under this Act shali be of any validity, unless and 
until it is properly stampted, but if any suchdocument is through mistake or 
inadvertence received, filed or used in any court or office, without being 
properly stamped, the presiding Judge or the l~ead-of the office, as the case 
may be, or in the case of the High Court, any Judge of such court, may, ~f 
he thinks fit, order that such document be stamped as he may direct ; and, 
on such document bsing stamped accordingly, the same and every prooeedmg 
relative thereto shall be as valid as if itshad been properly stamped in the 
first instance. 

38. Amended document.-Where any s x h  document is amended in order 
merely to correct a mistake and to make it conform to the orglnal intention of 
the parties, it shall not be necessary to impose a fresh stamp. 

, 
39. Cancellation of stamp.-(I) No document requiring a stamp under 

this Act shall be filed or acted upon in any proceeding in any court or office 
until the stamp has been cancelled. 

(2) Such office as the court or the head of the office may from time to 
time appoint shall, on receiving any such document, forthwith effect such 
cancellation by punciiing out the figure-head so as to leave the amount 
designated on the stamp untouched, and the part removed by punching shall 
be burnt or otherwise destroyed. 

,CHAPETR-VII 

MISCELLANEOUS 

49. Adlilission in criminal cases af documents for which proper fee has . not been paid.-Whenever the filing or exhibition in a ctiminal court of a 
document in respsct of which the proper fee has not been paid is, in the 
opinion of the przsiding Judge, necessary to prevent failure of justice, nothing 
contained in section 4 or seztion 6 shall be deemed to prohibit such filing 
or exhibition. 
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41. Sale of stamp.-(1) The State Governtnsnt may from time to time 
make rules1 ?or rzgalsting tri: slrc cl' stamps to 'u: ujsd under this Act, the 
persons by wl1orll aloii: such ~ a l i  is ea be conducted, anti the duties and 
reinun.:ratio;i sf  such persons. 

'(2) All suzh r ~ l - 3  shall 3: pu'2li3h33. .in tile D[iislal Gazette, au3. shall 
thereupon have the force of law. 

(3) Ahy p-.r,on appointed to sell stamps who disobeys zny ru!e made 
und:r this sectaon, and any prson not so appointed who sAls or offers for 
sale any stamp, shall be punished with imprisonment for a term which 
may extend to six months, or with fine which may extend to five 
hundred rupees, or with both, 

42. Power to reduce or remit fees.-The State Government may, from 
time to time by notification in the OAicial Gazette, reduce or remit, in the 
whole or- any part of 2[the State of Himachal Pradesh], all or any 
of the fe?s mentioned in the First and Second Schedules to this Act annexed 
and may in like manner cancel or vary such order. 

4.3. Saving of fees to csrtain dfficers of the f i q h  Court.-~othing in 
Chapters I1 and VI of this Act .hall apply to the fees which any officor of 
the High Coar: is allowed to receive in addition to a fixed salary. 

44. Repod and savings.-The Court-fces Act, 1870 (7 of 1870) as extended 
, to  the Union erritory of Himachal Pradesh by the notification of the 
Government of India in the Ministry of Home Affairs No. GSR5 17/(F4 / 
4163- UTL 651, dated 18th March, 1964 and the Court-fees Act, 1870 

. (7 of 1870) as in force in the territories transferred to that Union territory 
umdx section 5 of the Punjab Re-organisation Act, 1966 (31 of 1966) are 
hereby repealed: 

Provided that such rrpfal shall not affect- 
(a) the, prev'ous operation of the said Acts or any thing duly done . 
\r ~uffkred thereunder ; or 
(b) any right, pcdvil:g~, obligation or liability acquired, accrued or 

i~ncurred under the said Acts ; or 
(c) anjr pcnalty, forfi?;;.iture or punishment, incurred in resp:ct of 

any offence committed against the said Acts ; or 
(d) any investigation, Iqga! proceeding or remedy in respect of any 

~ u c h  right, privilege, obligation, liability, forfeiture or punish- . 
ment as aforesaid, 

and any ~snch 'nv:stig;ttion, legal proceeding or remedy may be instituted, 
continued or enforced and any quch pcnalty, forfkiture or punishment 
may be impo;ed as if the said Acts had not been repealed. 

45. Levy of feeg in certxin suits etc. instituted before the commencement 
of this Act,--(l) Notwithstanding any thing contained in the Acts 

repe?,led under section 44, fees shall be levicd in suits cr other\ proceedings 
instituted on or after the 1st day of May, 1967 and pending immediately 
before the csinmcnccm~,nt of this Act in the High Court by virtue, and 
in tha h:xet.ci~e of its ord;nary original civil jurisdictio~l as if this Act had -- -- -- - - - - . -- - - - - - - - - - - - 

1. Rulesfrrme,i vide Not. No. 17-3167-Rev-I, dated the 29th Mafch, 1974 (Appended). 
2. Subs. for "the Union Territory of Htmachal Pradesh" vide AO. 1973. 
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been in force on the respective dates on which any such proceedings were 
instituted. 

(2) Any fees levied in respect of suits or other proceedings instituted 
before the High Court by viriuc, and in the exercise, of its ordinary original 
civil jurisdiction on or after the 1st day of May, 1967 and disposed 
of before the commencement of this Act sba!l be deemed to have been 
levied in accordance with law. . 

---,----U 
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THE FIRST SCHEDULE 

(See section 3) 
a 

.4d valorem Fees 

- . ,  - --- ------- 
Number Propes' fee 

1 2 3 
- .  - ,  I-- ------I 

1. Plaint, written state- When the amount or value Fifty paise 
ment, pleading a of the subject matter in . 
setaff or coun- dispute does not excekd 
2er claim or memor. five rupees. 
andum of appeal(not 
otherwise provided 
for in this Act) or of 
cross-objection pre- 
sented to any Civil or Whcn such amount or value Fifty paise 
Revenue Court except exceeds five rupezs, for 
those mentionedin every five rupees or 
sectlon 3. part thereof, in excess of 

five rupees, upto one 
hundred rupees. 

When such amount or 
value exceeds one hundred 
rupees, but does not exceed 
five hundred rupees, for 
every ten rupees, or part 
thereof, in excess of one 
hundred rupees, upto five 
hundred rupees. 

When such amount or value 
exceeds five hundred 
rupees, for every ten rupees 
or part thereof, upto one 
thousand rupees. 

One rupee 

One rupee fifty paise 

When such amount or value Twelve rupees twenty 
exceeds one thousand rup- paise. 
ees, for every one hundred 
rupees or part thereof, in 
excess of one thousand 
rupees, upto five thousand 
rupees. 
When such amount or value Twenty-four rupees 
exceeds five thousand rupees, forty paise. 
for every two hundred 
and Uty rupees, or 
part thereof. in excess of . 
five thousand rupees, up- 

*-, -rr *--- "--- to five thousand rupees. .-- 



Wh3n ;xch a m o ~ n t  or vai:~e Thirtysix rupees 
exceeds tmthous~ndrupccs, fifty paise. 
for zvery five hundred rup- P.; ,  

or part thereof, in excess <j!' 

ten thousand rupees, upto 
r~venty thousand rnpzcs. 

When such amount or value Forty-e"hl?e rv.pccs 
exceeds tv~enty thou-ard , iglity paise. 
rupees, for cvcrp one thou- 
sand rupee: ,or part thmof ,  
In exces? of twenty thou- 
sand rupi,cs, upto thirty 
thousand rupees. 

When such amount or value Forty-eight r npc t s 
exceed thirty thousand eigSty pais-. 
rupees for every two thou- 
sand rupees, or part thereof, 
in exess of thirty thousand 
rupees, upto fifty thousand 
rupees. 

WIz~nt;uch nmount or VA!J: Forty-eight rupees 
exceeds fifty tllousand Rs. ~ i g h t y  paise. 
for every five thousand 
rupees, or part thereof in 
excess of fifty thousand 
rupees. 

2. Plaint In a suit for 
po~se~sion under the 
Spea::fii: R?!;zf 4ct, 
1963 (47 of 1963) 
section 6. 

3.  Application for review 
of judgement, if prc- 
sentedon or a f t z  
the ninetieth day 
f roathe  date of the 
de crce. 

4. Application for rcvicw 
of judgment, if 
presented before the 
ninetieth day from 
the date of th? 
decree. 

.\ f1:c of one-11alf the 
axount prescribed in 
tl-lc foregz-.ing :sale. 

Tilcfee leviabi~ on the 
plaint or memorandum 
of appeal. 

One half ofthe fee Icvia- 
b!e on the plaint or 
rn*:morandurn of app-.a!. 
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5. Copy or translation of When such judgment or One rupee twenty-five 
judgment or order order i s passed by any paise. 
not being, or having Civil Court other than the 
the force of a decree. High Court or by the 

presiding oRcer of any 
Revenue Court or office, 
or by any other Judicial 
or Executive Authority. 

Whensuchjudgment or 'Two rupees sixty-five 
order is passed by the pais?. 
High Court. 

6. Copy of a decree or  When such decree or order Two rupzes sixty-five 
order having the is made by any CiviI Court paise. 
force of a decree, other than the High Court 

by any Revcnuc Court. 

When such decree or order Fivc rupees twenty-five 
is made by the High paise. 
Court. 

7. Copy of any dccu- (a) Whcn the stamp duty The amount of the 
ment to stamp duty chargeab'i on the ori.$rai duty ch:rgrable on 
under the Indian exceeds seventy-five paise. tEe or'k'r?". 
Stamp Act, 1899 
(2 of 1899). 

When left by any (b) In any other case One rupez 
partyto a suit or 
proceeding in place 
of the original with- 
drawn, providedsuch 
copy is not subject to 
any duty under the 
Indian Stamp Act, 
1899 (2 of 1899). 

8. Copy of any reve- For every t:~ree hundred Sixty-five paise. 
nue or judicial and sixty words or frac- 
proceeding or tion of t h e e  hundicd and 
order not other- sixty words. 
wise provided for 
by this Act, or 
copy to any 
account, stakement, 
report or tbe like, 
taken out of any 
Clv~l or Crlrni- 
nal or Revenue 
Court or Office, 
or fiorn the office 

C ---- ---~ ?---- ---.. - -- --- 
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of m y  Chief Officer 
charged with the 
executive zdminis- 
trat:on of a Divi- 
sion. 

9. Probate of a w:ll '#hen the ainount or TWO and on<-half 
or letters of ad- vslu; of thcl~ p:.~pzrty iiz per szntum on such 
ministration with respect is which the amount or va:ue. 
or without Will grant of probate or 
annexed. i e ~ e l  s is made exceeds 

one thousand rupees, 
but does not exceed 
ten thousan:% rupees. 

When such arnonnt or Three and one-quarter 
value exceeds isn thoujalld per centum o-: such 
rupees but does not ex- amount or vaine. 
ceed fifty thousand rupCes. 

When such amount or Four per centum on 
va.lut: exceeds fifty thou- such amount or value 
sand rupees: 

Provided that when after 
tile grant of a certificate 
under Part-X of the 
Indian Succession Act, 
1925 (39 of 1925) or 
u~ldar the Regulation of 
the Bombay Code No. 8 
of 1827 in rsspect of 2ny 
propelty included In an 
estate, a grsxt of probate 
or letters of admiilistra- 
tion is i~iads in respect 
of the same estate, thc 
fee payablo in respect 
of the latter giant shall 
bc reduced b j  t!;e amount 
sfth: fce paid in respect 
of the former grant. 

10. Certificate under Pn any case Two and one-half 
Part-X of the per centum on the 
Indian Succession amcunt or value of 
Act, 1925 (39 of any debt or sesszrity 
1925). specified in the cevti 

ficate under Section 
374 of the Act, j ~ d  
four pec centuin 

- ---- - -- - - -  ------ - --- 



.- 

on the amount or  
value ai' r ny debt or 
secur,ty lo which the 
c;rtificstc is extended 
~ : l d e i  Seciioil 376 

of the Act* 

Note.----(I) The amount 
of a dcbt i l l  ~ t s  

zrnciunt incluclii~g 
interest, on the day 

on whis, the inclus:on 
ci th1: ::elat In ihl: 
certjficate is spplicd 
fcr, so far as  buck 
amount eel; be asccr- 
tamed. 

(2) W!:eti?er or not 
any poiver \v,t5 respecl 
50 a seyinty specified 
in a cerinjicate has been, 
corferred r~ncler the Actl 
and,wiler~ such a powe 
has bee12 so confcn ed; 
whcther the powef 
is for the re;;ivlng o, 
i a t e r ~ ~ t  cr Irvic!a:~d 
O i l 3  OT far !LLC A ? e g ~ t \ ~ . m  
rloll or ::a.~sfcr of t,le 
secur~ty. or for Sr7t':l 
pu1p9ses, t t x  v ~ l u e  
i.f tue sccsrity is :ts 
market 7~7.1i~e CII the 
day 0-1 1 the 
~ l ~ t ~ d ~ ~ ~ l l  ~f t:?e S3C- 

urrty ii? t,ic certiqcate 
;L appliccl r s o  
far  as such value call 
be ascertalncd . 

11. Application to iVfien till: 'irnou-lt .jr T VJ : :ip:.=:i s ;.;ty-five 
the *High Court valui: of the subject paise. 
fbr tile exerc'se of m:iiter ia disp.ilc 
its jui-isciiction does not exc:c3 
iLmnde $aragraph tsvcnty-five rupees. 
35 of the sIitxachal 
kradesh, (",au:"rs) When s u ~ h  a r n ~ u n t  a1 Tllc Tec levieble m 
Order, 1948 or tn , value exseeds twenty- marnora~~du 13 of 
the Court of i h a  five: ruszes. appeal. 
Fiilancial Com- -- . .- . . ~.~ ----..---------.-.--p..-.---,. 
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"--- ---- - - 
1 2 

----- -- a 
--- __ ------ 

missioner, Hima- 
chal Pradesh, for 
the exercise of its 
revisonal juris- 
diction under l[sec- 
:,on 65 of the Hima- 
cizal Pradesh 
Tenancy and Land 
Reforms Act, 1972 
(8 of 1974):. 

TABLE OF RATES OF AD VALOREM FEES BdABH.ABLE ON THE 
INSTITUTION OF SUITS 

------ ---- --------- -- -- -- -- 
W!ICSI ~h:: ~ lnoun t  of v a l x  B:lt does riot e-cceed Proper fee 
of ti:? pnbjest-matter exceed s 

n__-------I_I_--~_ --- .̂  I -__I__ I -_-.- ----- - 
1 2 3 - -_-I-_ _ _ --__- ___ __ _ _ __ -_--- ----- 
Rs. P. -, . Rs. 
-- G 5 0.50 

5 i 0 i .33 
10 15 1.53 
15 20 2.00 
20 2 5 2.50 
25 39 3 .0 0 
30 i 3.50 
3 5 4U 4.00 
40 .1.? 4.50 
45 58 5.30 
50 55 5.50 
5 5 C'n) 6 .OO 
60 6s 6.50 
6.3 70 7 .OO 
3-1 75 7.50 
75 SO 8.00 
S 0 85 8.50 
85 9!j 9.00 
90 95 9.50 
95 100 10.00 

100 110 11.00 
110 120 12.00 
120 130 13.00 
130 140 J 4.00 
140 j 50 1.5 .00 
150 140 16.00 
140 170 17 -00 
1 70 180 18.00 

-- -- -- 
180 190 113.00 

----I__ -- l__l_l__. -___-- - 
1, Subs. by section 126 (c) of theM.p. Act No. 8 of 1974 f~r""sction 118 cf the 

4.E'- Abolitian or B: Lzndecl Estates 2nd La-ld Refortns Act, 1953 (15 of 19%). 
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And when the amouilt or value of the subject-matter exceeds rupees 
4,00,000 (four lacs) the proper fee leviable shall be Rs. 6,248 (six thousand two 
hundred and forty-eigllt) plus forty-eight rupees elg:ity paise for each five 
thousand rupses or part thereof, in excess of rupces 4,00,000 (four lacs). 



THE SECOND SCHEDULE 

(See section 3) 
FIXFD FEES 

I----- A - 
Number - Proper fee 

1 2 3 ---- - 
1. Application or (a) When pres5nied to 7 

petition, any Officer of the Customs I 

or Excise Department or 1 
to any Magistrate by any 1 
person having dealings with I 
the Government asd when I 
the subject-matter or such ] 
application relates exclu- I 

" s~vely to those dealings; 
6 .  

I 
l 

or when presented to any ' 
Officer of Land Rzvenue by 1 
any person holding tem- 1 
psrarily settled land under 1 

direct engagement with 1 
Government, a ~ > d  when 
the subject-matter of the 1 
application or pe~iticn re- i 
lates exclilslvely to such I 
engagement ; l 

or when presented to any 1 
Municipal Commissioner I 
under any Act for the time 
being in force f o ~  the con- 
servancy or improvement 
of any place, if the appli- 1 
cation or petition relates ) Forty paise. 
solely to such conservancy 1 
or inlprovement ; I 

or when presented to any 1 
Civil Court other than I 
principal Civil Court of 1 

original jurisdiction, or to / 
any Court of Small Causes 
established under section 5 
of the Provincial Small 
Cause Courts Act, I 
1887 (9 of 1887), or to a 1 
Collector or other Officer I 
of Revenue in relation to i 
any suit or case in which 1 
the amount ns value of the I 
subject-matter is less than I 
fiftv rupees; -J _ _ _ - _ _ - _  ______l_.l-~--- 
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r--- ___-- - ----- --_.--" ---- -- 
1 2 3 

---*----- - - 
or when presented to any 1 
Civil, Criminal or Revenue 
Court, or to any Board or 1 
Executive Officer for the 1 
purpose of obtaininga copy 
or translation of any judge- 1 
lnent, decree, or order passed I 
by such Court, Board or j 
Oficer, or of any other I 
document on record in 1 
such Court or Office. I 

I 
(b) When containing a 
complaint or charge of any 
offence other than an offence 
for which police officers 
may under the Code of 
Criminal Procedure, 1898 
(5 of 1898)l arrest without 
warrant, and presented to 
any Criminal Court ; 

or when presented to a Civil, 
Criminal or Revenue Court, 
or to Collector, or any 
Revenue Officer having juns- 
diction equal or subordi- 
nate to a, Collector, or to 
anv Magistrate in his cxa- 

cutive capacity, and not 
otherwise provided for by 
this Act; 

One rupee twenty 
paise. 

or to deposit in Court reve- 
nue or rent; or for dater- 
mination by a Court of the 
amount of compensation to 
be paid by s landlord to I 
his tenant. I 

I 

(c) when, presented to a 
Chief Controlling Revenue 
or Executive Authority, or 
to a Commissioner of Reve- 
nue or Circuit, or to any 
Clzief Officer charged with 
the Executive Administration 
of a Division and not other- 
wise provided for by this 
Act. 

1. Now the Code of Criniinal Procedure, 1973. 
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2. Application 
to any Civil 
Court that 
' ecords may 
be called 
for from an- 
other Court. 

3. Application 
for leave to 
sue as 3, 
paupcr . 

(d) When presented to the 
High Court- 

( i )  under the Companies Rupees two hund- 
Act, 1956 (1 of 1956) red and sixty. 
for winding up a 
company ; 

(ii) under the same Act Thirteen rupees. 
for taking soma other judi- 
cial action; 

(iii) under AT-tic1 e 226 of Fifty rupees. 
Constitution of India other 
than petitions for habeas 
corpus and petitions arising 
out of crtninal proceedings; 

(iv) in all other cases. Two rupees sixty- 
five paise. 

When the court grants the Om rllpes in add itioit 
application and is of gpinion to any fee levied on 
that the transmission of such the application 
records involves the use of under- 
the post. clause (a), 

claust (5), or clause 
(d) of article 1 of this 
Schedule. 
One tupee twenty-five 
paise. 

4. Application (a) When prdsented to a One iupee twenty- 
for leave to District Coa~rt. five palse. 
appeal as 
pauper. (b)  When prese~ited to a Two rupees sixty-fivo 

Cornmisisoiier or the paise. 
High Court. 

5. Plaint or . . One rupee twenty- 
meinora~~duin five paise. 
of appeal in 
a suit to 
establish or 
tlisprove a 
right of 
occupancy. 

7 ------ -- -- 
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6. Bail-bond or * .  

other i~c t ru-  
ment of obli- 
gation given 
in pursuance 
of an older 
made by a 
Court or 
Magistrate 
under any 
section of 
the Code of 
Criminal Pro- 
cedure, 1898 
(5 of 1898)1, 
or the Code 
of Civil Pro- 
cedu~ :, 1908 
(5 ef 1908) 

and not other- 
wise p ~ o -  
v'ded for by 
this Act. 

7. Undertaking 
un? r r ~eztion 
4 9 ~ f  the 
Indian Ilivorce 
Act, 1869 (4of 
1869). 

- 

Sixty-five paise 

. . One rupee twenty-five 
paise. 

8. Mukhtarnama When praseilted for the 
or Vv7akalat- conduct of any one 
nama. case,- 

(a) to aily Civil or Crimi- One rupee twenty-five 
nal Court other than paise. 
tlie High Court, or to 
any Collector or 
Magistrate, or other 
Executive Oficer 
except such as are men- 
tioned in clauses (b)  
2nd (c)ofthis Number ; 

(b) to a Commissioner of One rupec twenty-five 
Revenue, Circuit or paise. 
Customs or to any 
officer charged with 
the Executive adminis- 
tmtion of a Division, 

1. Now the Code of Criminal Procedure, 1973. 
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not being the Chief 
Revenue 01 Executive 
Authority; 

(c) to the High Court, Two rupees sixty-five 
Board of Revenue, or paise. 
other Chief Control- 
ling Revenue or Execu- 
tive Authority. 

9. hlemorandum (a) 
of appeal, 
when the 
appeal is not 
from a decree 
or an order 
having the 
force of a 
decree, a l ~ d  
is presented. 

to any Civil Court One rupee twenty-five 
other than High Court paise. 

or to any Revenue 
Cmrt or Executive 
Officer other than the 
High Court or Chief 
Controlling Revenue 
or Executive Authority; 

(b) to the High Court or Five rupees twenty-five 
Chief Controlling Ex- paise. 
eciltive c r  Rcvenue 
Authority. 

10. Caveat 

11. Petition in a 
suit under 
the Converts 
Marriage 
Dissolution 
Act,1866 (21 
of 1866). 

. . Six rupees fifty paise. 

Six rupees fifty-paise 

Nineteen rupees fifty 
paise. 

12. Every petition 
or application 
or memoran- 
dum or ap- 
peal under 
the Special 
Marriage Act, 
1954 (43 of 
1954) or the 
Hindu 8 Mar- 
riage Act, 
1955 (25 'of 
1955). 
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-- 

13. Plaint or 
memorandum 
of appeal in 
each of the 
following suits : 

(i) to alter or 
set aside a 
summary 
decision or 
order of any 
of the Civil 
Courts not 
established 
by Letters 
Patent or of 
any Revenue 
Court ; 

(ii) to alter or can- 
cel any entry in 
a register of the 
names of the 
proprietors of 
revenue paying 
estates ; 

(iii) to obtain a de- 
claratory decree 

where no conse- 
quential relief is 
prayed ; 

(iv) to set asid: an 
award ; 

(v) to set aside an 
adoption; 

(vi) every other 
suit where it is 
not possible to 
estimate at a 
money value 
the subject 
matter in dis- 
pute and 
which is not 
otherwise pro- 
vided for by 
this Act. 

14. Application 
under section 
20 of the 
Indian Arbi- 

Nineteen rupees fifty piase 

Thirteen rupees 



, 
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1 2 3 . 
-I .I- - -  

tration Act, 
1940 (10 of 
1940). 

15. Agreement in .a. Thirteen nlpees. 
writing stating 
a question for 
the opinion of 
the Court under 
the Code of - . Civil Procedure, 
1908 (5 of 1908). 

.16. Every petition ... Thirtynine rupees. 
under the Indian 
Divorce Act, 
1899 (4 of 1899) 
except petitions 
under section 
44 of the same 
Act, and every 
memorandum of 
appeal under 
section 55 of 
the same Act. s . 

17. Plaint or memo. .- Thirty-njne rupees. 
randum of appeal 
under the Parsi 
Marriage and 
Divorce Act, 
1936 (3 of 1936). 

18. Plaint or memo- . . Nineteen rupees fifty paise. 
randum of appeal 
i n  a suit by a 
reversioner under 
the Himachal 
Pradesh Custo- 
mary Law for 
declaration in 
respect of an 
alienation of 
ancestral land. 

19. Application or . . Thirteen rupees. 
memorandum of 
appeal for relief 
under the l[East 
Punjab Urban 

--* . 
Rent Restriction -- - .-.. /-'-- - - -  - - ,~ - * . & . - - e  , 

1. NOW the Himachal Pradcsh Urban Rent Control Act, 1987 (25 of 1987). 
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1 
- 

\ 
2 3 

.-531 

Act, 1949 (3 of 
1949) as in force 

' > 

in Himachal 
Pradesh.] 
/ 

20. Claims for mo- (a) Where the amuontdoes Ninteen rupees fifty 
ney (whether] not exceed RB. 2,500. paise 
secured or I 
un-secured) I (b) Wherethe amount excee- Thirty nine rupees. 
or a claim to [ ds Rs. 2,500 but does not 
set-off made exceed Rs. 10,000. 
a t  such I 
claims or coun- (c) Where the amount ex- Sixty-five rupees. 
ter claims under I ceeds Rs. 10,000. 
the Banking Re- 1 
gulation, Act, I 
1949 (Act 10 of 1 
1949). J , 

21. Memorandum of] (a) Where the amount Seventy-eight rupees. 
, appeal from and I exceeds Rs. 5,000 but 

order or decision I does not exceed Rs. 
passed under 1 10,000. 
the provisions ) (d) Where the amount Oae hundred and 
of section 45-B exceeds Rs. 10,000. thirty rupees. 
of the Banking 

- Regulation Act, 
1949 (Act 10 of 
1 949). J - = -- --.- -- 

THE THIRD SCHEDULE 

(See section 27) 

FORM OF VALUATION (TO BE USED WITH SUCH MODIFICATIONS, IO ANY, AS 
MAY BE NECESSARY) 

IN THE COURT OF 

Re-probate of the Will of. .................... ,. ..,*.. .(or adminis- 
tration of the property and credits of..  ........ ,.. ............ ......................... .), deceased. 

Solemnly affirm 

make oath 

and say that I am the executor (or one of the executors or one of the next-of- , 
kin) of deceased 

* and tllat I have t ~ u l y  set forth in Annexure 'A' to this affidavit all the 
properly and credits of which the above named deceased "died possessed 
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or was entitled to at the time of his death, and which have come, or are likely 
to come, to my hands. 

2. I ffirther say that I have also truly set forth in Annexure <By all 
the items I am by law al!owed to deduct. 

. 3. I further say that the said assets, exclusive only of such last-men- 
tioned items, but inclusive of all rents, interast, dividends and increased 
values since thedate of the death of the said deceased are under the 
value of- 

VALUATION OF THE MOVABLE AND IMMOVABLE PROPERTY . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  OF. .DECEASED 
Rs. 

Cash in the house and at the banks, household goods, wearing 
apparel, books, plate, jewels, etc. 

(State estimated value according to best of Eexecutor 's or 
Administrator's belief) 

Property in Government securities transferable at the Public 
Debt Office. 

(Statedescription and value at the price of the day; also the 
interest separately, calculating it to the time of making the 
application.) 

......................... Immovable property consisting of 

(State description, giving in the case of houses, the assessed value 
if any, and the number of years assessment, the market-value 
is estimated at, and, in the case of land, the area, the market- 
value and all rents that have accrued). 

. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  Lzase-hold property 

(If the deceased held. any leases for years, determinable, 
state the number of years purchase, the profit, rents aie 
estimated to the worth and the value of such inserting 
separately arrears due at the date of death and all rents 
receivedor due since that date to the time of making the - 
application). 

/ 

Property in Public Companies- a 

(State the particulars and the value calculated at  the price of the 
day; also the interest separately, calculating it to the time of 
making the application). 

Policy of insurance upon life, money out on mortgage and 
other securities such as bonds, mortgages, bills, notes and 
other securities for money. 
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(State the amount of the whole: also the interest separately, 
calculating it to the time of making the applicatton). 

Book debts.. ................................. 
(Other than bad). 

................................ Stock in trade.. 

W t e  the estimated value,. if any). 
Other property not comprised under the foregoing heads 
(Sta& the estimated value, if any). 

--- 
TOTAL .x. 

Deduct amount shown in Annexure 'B' not subject to duty: ---- 
NET TOTAL . . -- 

SCHEDULE OF DEBTS, ETG . 
Rs. P. 

lAmount of debts due and owing from the deceased, payable by 
aw out of the estate 
Amount of funeral expenses . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  
Amount of mortgage incumbrances. ........................ 
Property held in trust not beneficially or with general power to 

confer a beneficial interest ............................ 
&her property not subject to duty 



















fof/k foHkkx 
 

vf/klwpuk 
 

f'keyk&2] 17 ebZ] 2017 
 

 la[;k% ,y0,y0vkj0&Mh0¼6½&4@2017&yst-&&fgekpy izns'k ds jkT;iky] Hkkjr ds lafo/kku  ds 
vuqPNsn 200 ds v/khu iznRr 'kfDr;ksa dk iz;ksx djrs gq, fnukad 14&05&2017 dks vuqeksfnr fgekpy 

izns'k U;k;ky; Qhl ¼la'kks/ku½ fo/ks;d] 2017 ¼2017 dk fo/ks;d la[;kad 3½ dks o"kZ 2017 ds vf/kfu;e 
la[;kad 8 ds #i esa lafo/kku ds vuqPNsn 348 ¼3½ ds v/khu mlds vaxzsth izkf/kd`r ikB lfgr fgekpy 
izns'k bZ&jkti= esa izdkf'kr djrs gSaA 

 
vkns'k }kjk] 

¼Mk0 cynso flag½] 
iz/kku lfpo ¼fof/k½A 

 
&&&&&& 

 
2017 dk vf/kfu;e la[;akd 8            

 
fgekpy izns'k U;k;ky; Qhl ¼la'kks/ku½ vf/kfu;e] 2017 

 
¼jkT;iky egksn; }kjk rkjh[k 14 ebZ] 2017 dks ;Fkkvuqeksfnr½ 

 
 fgekpy izns'k U;k;ky; Qhl vf/kfu;e] 1968 ¼1968 dk vf/kfu;e la[;kad 8½ dk vkSj la'kks/ku 
djus ds fy, vf/kfu;eA 
 

 Hkkjr x.kjkT; ds vM+lBosa o"kZ esa fgekpy izns'k fo/kku lHkk }kjk fuEufyf[kr :i esa ;g 
vf/kfu;fer gks %&& 
 

 1- laf{kIr uke vkSj izkjEHk-&&¼1½ bl vf/kfu;e dk laf{kIr uke fgekpy izns'k U;k;ky; Qhl 
¼la'kks/ku½ vf/kfu;e] 2017 gSA 
 

   ¼2½ ;g 03 Qjojh] 2017 dks izo`Ÿk gqvk le>k tk,xkA 
 
 2- ubZ /kkjk  42 d dk vUr%LFkkiu-&&fgekpy izns'k U;k;ky; Qhl vf/kfu;e] 1968 dh /kkjk 
42 ds i'pkr~ fuEufyf[kr ubZ /kkjk vUr%LFkkfir dh tk,xh] vFkkZr~ %&& 
 
 ^^42 d- jkT; ljdkj }kjk ;k mldh vksj ls U;k;ky; ds le{k nk;j fd, tkus okys oknksa] 
vihyksa] iqujh{k.k vkfn ls lEcfU/kr fo'ks"k micU/k-&&bl vf/kfu;e ds fdUgha vU; micU/kksa esa fdlh ckr 
ds gksrs gq, Hkh] tgka jkT; ljdkj }kjk ;k mldh vksj ls ;k blds vfèkdkfj;ksa }kjk mudh 'kkldh; 
gSfl;r ls fdlh U;k;ky; ds le{k dksbZ okn] vihy] iqujh{k.k] iqufoZyksdu nk;j fd;k tkrk gS ;k vU; 
vfHkopu ;k nLrkost izLrqr fd, tkrs gSa rks bl vf/kfu;e ds micU/kksa ds v/khu ,sls okn] vihy] 
iqujh{k.k] iqufoZyksdu ;k  vU; vfHkopuksa ;k nLrkostksa dh ckcr dksbZ U;k;ky; Qhl izHkk;Z ugha gksxhA**A  
 
 3- 2017 ds fgekpy izns'k v/;kns'k la[;kad 1 dk fujlu vkSj O;ko`fÙk;k¡-&&¼1½ fgekpy izns'k 
U;k;ky; Qhl ¼la'kks/ku½ v/;kns'k] 2017 dk ,rn~}kjk  fujlu fd;k tkrk gSA 
 
  ¼2½ ,sls fujlu ds gksrs gq, Hkh bl izdkj fujflr v/;kns'k ds v/khu dh xbZ dksbZ ckr ;k 
dkjZokbZ bl vf/kfu;e ds rRLFkkuh mica/kksa ds vèkhu dh xbZ le>h tk,xhA 



 
&&&&&&& 

 
AUTHORITATIVE ENGLISH TEXT 

 
Act No. 8 of  2017 

 
THE HIMACHAL PRADESH COURT FEES (AMENDMENT) ACT, 2017 

 

(ASSENTRD TO BY THE  GOVERNOR ON 14TH  MAY, 2017) 
 

AN 
 

Act 
 

 further to  amend the Himachal Pradesh Court Fees Act, 1968 (Act No. 8 of 1968).  
 

 BE it enacted by the Legislative Assembly of Himachal  Pradesh in the Sixty-eighth Year of 
the Republic of India as follows :—  
 

 1. Short title and commencement.—(1)  This Act may be called the Himachal Pradesh 
Court Fees (Amendment) Act, 2017. 
 

 (2) It shall be deemed to have come into force on 3rd  day of February, 2017. 
 

 2.  Insertion of new section 42A.—After section 42 of the Himachal Pradesh Court Fees 
Act, 1968, the following new section shall be inserted, namely :— 
 

 “42A.  Special provision regarding suits, appeals, revision etc. filed by or on behalf of the 
State Government before the Court.—Notwithstanding anything contained in any other provisions 
of this Act, where a suit, appeal, revision, review or other pleading or document is filed or 
presented by or on behalf of the State Government or its officers in their official capacity before 
any court, no court fee shall be chargeable in respect of such suit, appeal, revision, review or other 
pleading or document under the provisions of this Act.”. 
 

  3.  Repeal of the Himachal Pradesh Ordinance No. 1 of 2017 and savings.—(1) The 
Himachal Pradesh Court Fees (Amendment) Ordinance, 2017 is hereby repealed. 
 
 (2)  Notwithstanding such repeal anything done or any action taken under the Ordinance so 
repealed shall be deemed to have been done or taken under the corresponding provisions of this 
Act.  
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